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This Review Application is filed against judgment and order dated

092005 By the said order, the O.A was dismissed on considering the

its of the case. Subsequently this application had been filed on

' 16.11.2005 alongwith application for condonation of delay stating therein

that as the applicant had approachéd the counsel immediately after
receiving the copy of order dated 02.09.2005 after one and half months
and thereafter after going through the legal iaosition and material on
record, the applicant was advised to file the Review Application in the

matter,

2. On notice, the respondents have filed their Counter Affidavit . They

have contended that the applicant has not made out any case as sought

in the Review Application. Having regard to the fact the order dated

02.09.2005 does not come within the purview of the Review and as such

the Review Application deserves to be dismissed being not maintainable.

35 We have heard learned counsel for the parties and perused the
.contmts stated in the accompanying Affidavit. Delay is not much and as
such is condoned in fling the Review Application. Thereafter, the
guestion arises Whether- the t;rder, which is stated to be reviewed, can be
reviewed or not. As contended by the learned counsel for the applicant
that certain jﬁdgmm:ts passed on similar set of facts in other O.As have
not been considered while passing the judgment and order dated
02.09.2005 and further it is stated that the respondents while rejecting

the representation of the applicant have not considered the other orders
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pgmd by Hon'ble Tribunal and, therefore, sought for review of the order

issed by this Tribunal,

; In view of the submission made by the learned counsel for the

applicant and the grounds taken in the Review application, it is clear

ﬂm grounds taken by the applicant are in the nature of the grounds

] tnkm in appeal which cannot be taken as the grounds for the

remewmg the order dated 02.09.2005, as held by the Hon’ble Slipreme

Court, is not permissible to accept the same. In the absence of error
apparent on the face of the record, as already stated, the Review
Application is not maintainable and, therefore, we do not find any ground

for review the judgment and order dated 02.09.2005 and is accordingly

| dismissed.
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